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enforcement system so as to prevent 
everloading and to improve the condi-
tions of operations of vehicles for 
better safety regulation. 

30. The two-axled rigid body truck is not 
the most efficient haulage vehicle for 
road transportation. . Greater economy 
can" be achieved by the use of multi-
axJe vehicles. In view of the numberous 
advantages of multi-axle vehicles, 
measures need to be t2 ken to pro-
pogate their use for achieving economy 
in road transportation. It is suggested 
that an inter-ministerial group may be 
set up to go into the various impedi-
ments that stand in the way of the 
introduction of multi-axle vehicles and 
recommend appropriate measures for 
Government's consideration. 

31. The present system of licensiJ'lg of 
capacity on the basis of numbers is not 
satisfactory. It appears to the Commi-
ttee that a more precise way of defining 
capacity would be to relate it to the 
total weight of tyres produced. At the 
same time, for certain order purposes, 
it 1S necessary to have information of 
the production of tyres in numbers. It 
appears to the Committee that the 
balance of advantage would, therefore 
lie in redifining the existing capacity 
and also in licensing future capa-
cities on the basis of the weight 
of material that could be processed in 
one or more of the critical operations 
in the manufacture of tyres, in addition 
to the present practice of defining 
capacities purely in terms of numbers. 

32. At the same time" companies specifically 
or otherwise licensed for the manufac-
ture of tyr es must have the freedC'm 
to change the product-mix without any 
special reference to or approval by the 
Government from the licensing point 
of view. The same ccnsideration would 
apply to the diversification of produ-
ction by existing manufacturers into 
radial tyres. 

33. Although the Committee is not in 
favour of the introduction of price or 
distribution control, it seems necessary 
that measures "ill need to be taken 
in order to bring the prices of tyres 
somewhat within line with the inter-
nationa 1 prices. Tyres constitute an 

important component of the transpor-
tation industry not only functional 
but also. in costs. Therefore, as a 
constituen t of an infrastructure faciHty 
which needs to be expanded ~nd 
promoted with the growth of the 
economy, it is of paramount importance 
to keep the prices of tyr es within 
reasonable limits. 

34. Keeping this in view, while Commit,tee 
stron gly urge that a number of measurs 
should be undertaken by the industry 
to reduce costs, it would also like to 
recommend that a review of the fiscal 
duties as well as an examination of 
the measures for reducing the price of 
raw materials that go into the produ-
ction of tyres be undertaken by the 
Government. 

Proposal from West Bengal Government for 
Thermal P\.iwer Station in IVlurshidabad 

D~strict 

3381. SHRI ATISH CHANDRA 
SINHA: Wili the Minister of ENERGY 
be pleased to state: 

(a) whether Government have received 
any proposal from the West Bengal State 
Electricity Board for the proposed SX210 
MW+2X500 MW The:mal Power Station 
in Murshidabad District of West Bangal; 

(b) if so, the·details thereof; 

(c) the estimated expenditure thereon; 

(d) th e progress in the matter; and 

(e) the reasons for delay in according 
tcchno-econ omic approval to the project 'I 

THE MINISTER OF STATE IN TIlE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN) : (a) No, Sir. 

(b) to (e) Do not arise. 

Restrictions by Kbadi and VilJage Industries 
Commission on Inspection of ne" Institutions 

3382. SHRI ATISH CHANDRA 
SINHA: Will the Minister of INDUSTRY 
be pJeased to state: 

(a) whether some restrictions have been 
imposed by the Khadi and Villale Indus-
tries Commission on inspection of new 
institutions and/or giving certificates of 
the Commission; 
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(b) if so, the details thereof and the 
reasons therefor; and 

(c) how many institutions have been 
inspected and how many institutions have 
granted certificates in Maharashtra, Oujarat, 
Tamil Nadu and West Bengal during 1983-
84, 1984-85 and 1985-86 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO... CHEMICALS (SHRI R. K. 
JAICHANDRA SlNGH): (a) Khadi and 
Village Industries Commission have not 
imposed any restrictions of new institutions 
or for giving certificate to them. The 
institutions engaged in production and/or 
sales of Khadi are required to obtain a 
certificate from the Central Certification 
Committee of the Khadi and Village 
Industries Commission for undertaking 
Khadi activity. They have to sa.tisfy the 
conditions prescribed by the Khadi and 
Village Industries Commission for obtaining 
the certificate. 

(b) Does not arise. 

(c) Information is not readily available 
and is being collected. 

Amendment to Indian Divorce Act 

3383. PROF. K..V. THOMAS : Will -
the Minister of LAW AND JUSTICE be 
pleased to state whether Government have 
any proposal to bring forward any legisla-
tion to amend the Indian Divorce Act of 
1969 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): No proposal 
for amending the Indian Divorce Act, 1969 
is under the consideration of Government. 

Variation in Power Tariff 

3384. PROF. K.V. THOMAS: Will 
the Minister of ENERGY be pleased to 
atate : 

(a) whether Government are aware that 
power tariff varies from state to state; and 

(b) if so, the steps taken to have a 
uniform power tariff in all the States? 

THE MINISTER OF STATE IN TIlE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMMAD KHAN): (a) Yes, Sir. 
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(b) Under the Electricity (Supply) Act, 
1948, the power to fix tariff for various 
categories of consumers is vested in State 
Electricity Boards; subject to any policy 
directives which' might have been issued in 
this regard by the State Government under 
the Act. 

[Translation] 

Telephone Services in Rural Areas 

3385. SHRI RAM BHAGAT PASWAN : 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the number of the villages in the 
country where telephone services have been 
provided by Government since independence 
to date; 

(b) the number of the villages proposed 
to be provided with telephone facilit_ies 
during the Seventh Five Year Plan the 
details thereof; , 

(c) whether it is a fact that besides 
financial constraints, lot of difficulties are 
involved in providing telephone services in 
rural areas; and 

(d) if so, the plans to overcome such 
difficulties 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) 22906 
villages have been provided with Long 
Distance Public Telephone facility since 
independence, upto 31 ... 3·85. 

(b) <;000 villages are proposed to be 
provided with telephone facility during the 
7th Five Year Plan. 

(c) Yes, Sir. 

(d) (i) Remote, hilly and inaccessible 
areas are proposed to be 
covered by use of Multiaccess 
rural radio systems. 

(ii) Power shortage will be over 
come by using solar power 
systems where feasible. 

Complaints Regarding wrong and loOa ted 
Bills of TelepboDes 

3386. SHRI RAM BHAGAT PASWAN : 
WilJ the Minister of COMMUNICATIONS 
be pleased to'state : 




